ITEM NO.35 Court 4 (video Conferencing) SECTION XII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 23986/2019

(Arising out of impugned final judgment and order dated 05-02-2019
in TCA No. 21/2019 passed by the High Court Of Judicature At
Madras)

M/S VASAN HEALTHCARE PVT. LTD. & ANR. Petitioner(s)
VERSUS

THE ADDITIONAL COMMISSIONER OF INCOME TAX CENTRAL
RANGE 2, CHENNAI Respondent(s)

(IA No. 72859/2020 - CONDONATION OF DELAY IN FILING

IA No. 126887/2019 - CONDONATION OF DELAY IN FILING

IA No. 126888/2019 - CONDONATION OF DELAY IN REFILING / CURING
THE DEFECTS

IA No. 131248/2019 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

WITH
Diary No(s). 21890/2020 (XII)

(IA No. 164701/2020 - APPLICATION FOR PERMISSION

IA No. 131758/2020 - APPLICATION FOR PERMISSION

IA No. 104185/2020 - CONDONATION OF DELAY IN FILING

IA No. 104186/2020 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 111538/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 22-01-2021 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MR. JUSTICE HEMANT GUPTA
HON'BLE MR. JUSTICE S. RAVINDRA BHAT
srpmleeiParties: Ms. Kartik Seth, Adv
Eﬁﬁ%& Ms. Shriya Gilhotra, Adv
Reason =1 M/S. Chambers Of Kartik Seth, AOR

Mr. Jayant Mehta, Advocate
Mr. Goutham Shivshankar, AOR
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Mr .Balbir Singh, ASG

Mr .Zoheb Hussain, Adv.
Mr.Shantanu Sharma, Adv.
Mr. Chimayee Chandra, Adv.
Mrs. Anil Katiyar, AOR

UPON hearing the counsel the Court made the following
ORDER
Delay condoned.
Heard Mr. Kartik Seth, learned advocate in support of the
petitioners and Mr. Jayant Mehta, learned advocate appearing on
behalf of IRP.

We see no reason to interfere. The Special Leave Petitions

are dismissed.

Pending applications, if any, shall stand disposed of.

(INDU MARWAH) (PRADEEP KUMAR)
COURT MASTER (SH) BRANCH OFFICER
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